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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE
" WEST DISTRICT, TIS HAZARI COURTS, DELHI
198% /(§j‘SO

No /Genl./West/THC/2024 " Dated 0.52 L/Z Q

CIRCULAR

Sub: Compliance of the directions passed in SLP (Criminal) 5191/2024 titled as “Satender
Kumar Antil Vs. Central Bureau of Investigation as per Minutes of meeting held under the
chairmanship of the Registrar General, Delhi High Court on 02.04.2024 at 04:30 PM in
the chamber ofthe Registrar General, Delhi High Court.

Ref: Letter No. 2128-2189/DHC/Gaz/G-2/SC-Judgment/2024 dated 03.04.2024.‘ "

Forwarded the copy of Letter No. 2128-2189/DHC/Gaz/G-2/SC-Judgment/2024 dated 03.04.2024
regarding above mentioned subject from Sh. S.S. Bhatnagar, Ld. Joint Registrar (Gazette-IB), Hon'ble High
Court of Delhi, New Delhi for necessary compliance of the directions issued by the Hon'ble Supreme Court
of India in the matter of “Satender Kumar Antil v. Central Bureau of Investigation” and other related matters,
with the request to fumish the fresh consolidated compliance reports in requisite formats as per the enclosed
fonnats i.e. Annexure-A and Annexure-B respectively along with the consolidated report clarifying
the issues highlighted by the Hon'ble Supreme Court in Paragraph F.9.1 of the order dated
13.02.2024 passed in the aforesaid matter as per the uniform format i.e. Annexure-C to this office
by today itself withgut fail for onward transmission towards the Hon'ble High Court of Delhi to :-

1. All the Ld. Judicial Officers of West District, THC, Delhi. Further, h L i i ll

the reports shall be certified in_writing by Ld. Judicial Officei-s_,
W24’The Chainnan, Website Committee, West District, Tis Hazari Courts, Delhi with request to direct the

concerned official to upload the same on the Website of Delhi District Courts.

3. Ld. CMM, West District, THC, Delhi with the request to send the consolidated reports along with the
reports in original ofthe concerned Ld. MM Courts.

. 4. P. S. of the Ld. Principal District & Sessions Judge, West District, THC, Delhi.
5. Dealing Assistant, R&I Branch, West District, for uploading the same on LAYERS. §

/5:
(Ajay Gupta)

‘ District Judge (Commercial Court)-O5
Officer In-charge, General Branch,

West District, Tis Hazaii Courts, Delhi

Enc1osure:- As above.
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' ' IN THE HIGH COURT OF DELHI AT NEW DELHI
No. -rug 5 '7i§i-ig/gay/0-2/sc-Juagmtmi/2024 oat¢d=_QZ__Apri|,2o24.
From:

The Registrar General,
High Court of Delhi, _
New Delhi-l 10003.

To,
l. The Principal District & Sessions Judge (HQ), Tis I-lazari Courts Complex, Delhi.

1 2. The Principal District & Sessions Judge (New Delhi), Patiala House Courts Complex,
New Delhi.

3. The Principal District & Sessions Judge (South-West), Dwarka Courts Complex, New
Delhi.
The Principal District & Sessions Judge (West), Tis Hazari Courts Complex, Delhi.

. The Principal District & Sessions Judge (East), Karkardooma Courts Complex, Delhi.
The Principal District & Sessions Judge (South), Saket Courts Complex, New Delhi.

. The Principal District & Sessions Ju'dge (Shahdara), Karkardooma Courts Complex,
Delhi.

8. The Principal District & Sessions Judge (North-West), Rohini Courts Complex, Delhi.
9. The Principal District & Sessions Judge (North), Rohini Courts Complex, Delhi.
10. The Principal District 8:. Sessions Judge-cum-Special Judge (PC Act) (CB1), RACC, New

Delhi.
ll. The Principal District & Sessions Judge (South-East), Saket Courts complex, Delhi.
l2. The Principal District & Sessions Judge (North-East), Karkardooma Courts Complex,

Delhi.

*9“?

Sub: Minutes of the meeting held under the chairmanship of the Registrar General, Delhi
High Court on 02.04.2024 at _4:30__P7lj/lain‘ the_gh_amber of the Registrar General, Delhi
High Court

Sirl Madam,

I am directed to forward herewith a copy of extract of the Minutes of the meeting dated
02.04.2024 held under the chairmanship of the Registrar General regarding compliance of the
directions issued by the Hon’ble Supreme Court of India in the matter of “Satender Kumar Antil v.
Central Bureau of investigation" for information and necessary compliance.

I am further directed to request you to fiimish the fresh consolidated compliance reports in
requisite format i.e Annexure-A and Annexure-B (with appropriate remarks/clarifications, wherever
required). You are further requested to submit a consolidated report clarifying the issues highlighted by
the Hon’ble Supreme Court in paragraph F.9.l of the order dated 13.02.2024 passed in afore-said
matter, in a uniform format i.e Annexure-C.

You are further directed to fumish the afore~said report latest by 06.04.2024 without fail.

Yours faithfully,
/" /§;5r,{___/L-L’

(S.S. B atnagar)
Pbsbgfi Joint Registrar (Gazette-IB)

7),‘ For Registrar General.
Encl: As above. aw 5M\?/0 .
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9 ANNEXURE ‘A’

PARTA
District

\

Whether
compliance
of the
direction
issued by
the Hon'ble
Supreme
Court in case
titled as
”Arnesh
Kumor vs.
$.t.at_e of
BihaH'
(3,014) 8‘-scc
273 is being
mode
specially
with regard
to Section 41
and 41A of
CIPC [para
73(bl]

Whether
any
accused
has been
granted
bail due to
non-
compliance
of Section
4_1 and 41A
CrPC [para
73(¢l]

Whether
courts are
insistigg for.
boil
application _
while
considering
the bail
application ._l
under
Section 88,
170, 204 &
20.9 CrPC
[para 73
lei]

Whether
the
mandate
laid down
in the
judgment
passed by
the
Hon'ble
Supreme
Court in
Sidharth
vs State
of UP
(2021) 1
SCC, 676
is being
strictly
complied
with
[pare __73
lfl]

Whether
directions
passed in
Bhim Singh
vs UOI
(2015) 13
SCC 605 for
release of
Undertrial
Prisoners
eligible for
bail under
section

»~.. i

436A of
CrPC are
being
complied
with [para
730)]

Whether
the regular
bail
application
are decided
within 2
weeks.
[para 73(k)]

Whether the
anticipatory
bail
‘application
are being
decided
within six
weeks. [para
73(k)]

4.

4

I
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ANNEXU RE '8'

PARTB (giving detaiIs_Distr;ict and Court wise)

:Na
S. District

8

No. hof Undertrial
Pifi‘6#ii§?i§-- M-aiv ‘awM“ ."_1de‘nt!fieTi1_'wha are
un'ab'l.e to comply
withw_the bail
¢o'n‘E1rfri5*n. (//§: be
Elsa annexed)
[para 73(h)]

M§gé"ffier ‘:_TotZiI of Nuniiggr af
ufidfgrtrial prisgjifiisigafifilicatian 5fveg'ulb“rf’ ball
mehtio'n'e‘H in c0"I§‘rnn’ re'ceive'd Kinder application
3 have b‘é‘e"n section 440(2) not decided
informed aboutxtheir CrPC (list t"o He Within 2 weeks
right u/s440 (2) CrPZ.‘ annexed) of institution

Number of
'- .antic/patarry

'-31* . .=~°2l¢":s»u».b0I/ appircatiqn
not defcided
within six" Weeks
of institution.
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18. Name of the
Not

5 4

l

Judicial
OtTtcer(s)

geek: FICATIOMS

(i)
In terms of
directions .
contained in para
l00.2 and l00.3.
there is a contrary
stand that
conditions in
relation to Sections
41‘ and 4|-A of
Cr.P.C and Amesh
Kumar (supra) have
been complied
with, yet bail has
been granted.

(ii)
In terms ofdircctions
contained in para
l00.$. there is part
complianccs as per
chart ‘A’, however
certain courts have not
complied with the
same.

(iii)
In terms of
directions
contained in para
l_00.6. then: is part
compliance in the
districts as per the
3md3Vll.

X

(iv)
In terms of
directions
contained in para
100.8 and 100.9.
the High Court
should infomt this
Court as to the
steps taken for a list
of identified
prisoners who are
unable to comply
with bail conditions
and what steps have
been taken to
alleviate this
situation.

* .. (7 t
Ann emwe I C

(v)
In terms
of
directions
contained
in para
100.9, it
has been
disclosed
that bail
applicatio
ns under
Section
440 of I
Cr.PC
have not
been
received
in relation
to I
prisoners. I

(vi)
To infonn on - I

whether the f" I
judgment in ’
Satender Kumar
Antil (supra) is
being applied to
petitions U/s 438 of
Cr.P.C, \l-
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